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Review  A p p lic a tio n  No .6  o f  2005
( in  O -A .N o .595 /2003)

G w alio r, t h i s  th e  24 th  day o f  February# 2005

H araj Kuroau: T r i p a t h i ' R *S «T rip ath i^
agea*'about 38 y e a r s ,  S n q u iry -cu ro -re se rv a tio n  
C le rk  (ECRG) a t  G w alior R ailw ay S t a t i o n ,
G w alior (M.BP.) -  APPLICANT

GKNOEAL ADMINISTRATIVE lRIBUN#iL, JABALPIR BENCH, JABALPIR
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V ersu s

Union o f  In d ia  th rou gh  G en eral M anager,
N orth C e n tr a l  R a ilw a y , A llahabad (U.P#)
& fo u r o th e r s  -  RESPOlCtENTS

O R D E R  (in  c i r c u l a t i o n )

By M»P<8>icwh  ̂ V ice  Chairman -

T h is review  a p p lic a t io n  has been f i l e d  t o  review

t h e  o rd e r  dated  6*12»2004  passed i nO«A«59S o f  2003 (ManoJ 

Kuinar T r ip a th i  V s,U nion o f In d ia  & 4 o t h e r s ) ,

2 .  In th e  p re se n t review  a p p l ic a t io n , no c l e r i c a l  

e r r o r  o r  g la r in g  m istake h as been p ointed  o u t by th e  

a p p lic a n t*  I t  i s  s e t t l e d  l e g a l  p o s it io n  t h a t  th e  review  

p ro ceed in gs a r e  t o  be s t r i c t l y  co n fin ed  t o  anibit and scop e o f  

O rder 47  R u le  1 o f  th e  CPC, In e x e r c is e  o f  t h e  j u r i s d i c t i o n  

under O rder 47 R u le 1 o f  CPC i t  i s  not p e rm iss ib le  f o r  an 

erro n eo u s d e c is io n  to  be reh eard  and c o r r e c t e d .  I t  must be  

remembered t h a t  a  review  p e t i t i o n  has a limit«sd purpose and 

can n ot be allow ed t o  be an appeal in  d is g u is e ,

3 .  In  view o f  t h e  fo re g o in g , we do not fin d  a ry  m e rit  

, i n  t h i s  Review A p p lica tio n  and a cco rd in g ly  t h e  same i s

r e je c t e d  a t  th e  c i r c u l a t i b a  s ta g e  i t s e l f .  However, th e  

a p p lic a n t  i s  g iv e n  a l i b e r t y  t o  approach th e  T rib u n al to  

c h a lle n g e  th e  r t v i s i o n a l  a u th o r i ty ’ s o rd e r  d ated  2 4 /2 6 th  

M arch,20C3 by f i l i n g  a  f r e s h  O rig in a l A p p lic a t io n ,

(Mad an ̂ h a n )  
J u d i c i a l  Member

(M .P.Singh) 
V ic e  Chairman

rkv,




